
MADHYA PRADESH JUDICIAL SERVICE 
[RECRUITMENT AND CONDITIONS OF SERVICE] RULES, 1994 

(AS AMENDED TILL DATE)  

	

1. 	Short title, commencement and application- 

(1) These rules may be called The Madhya Pradesh Judicial Service 
(Recruitment and Conditions of Service) Rules 1994. 

(2) They shall come in to force on the date of their publication in the 
"Madhya Pradesh Gazette". 

(3) They Shall apply to all the members of the Madhya Pradesh Judicial 
Service. 

	

2. 	Definitions-  In these rules, unless the context otherwise requires :- 

(a) "Commission"  means Madhya Pradesh Public Service Commission. 

(b) "Direct Recruitment"  means direct recruitment to the posts in Category 
(1) of rule 3(1) in manner prescribed in rule 5(1) of the Rules; 

(c) "Government", "Governor"  and "State"  means respectively the 
Government Of Madhya Pradesh, The Governor of Madhya Pradesh and 
the State of Madhya Pradesh. 

(d) "High Court"  means the High Court of Madhya Pradesh; 

(e) "Service"  means the Madhya Pradesh Judicial Service; 

	

3. 	Constitution of Service- 

[1] The service shall consist of the following categories, namely;- 

(i) Civil Judge [Entry Leven  

Rs. 9000-250-10750-300-13150-350-14550 

(ii) Civil Judge Grade-II  
Rs. 10750-300-13150-350-14900 
[On completion of 5 years continuous service from the date of entry, first stage 
of Assured Career progression (ACP) Scale] 

(iii) Civil Judge Grade-I  
Rs. 12850-300-13150-350-15950-400-17550 

[On completion of another 5 years continuous service in Grade-II. Second stage 
of Assured Career Progression (ACP) Scale]. 

(iv) Senior Civil Judge-
(Promotion Cadre) 

Rs. 12850-300-13150-350-15950-400-17550) 

Now revised as 

27700-770-33090-920-40450-
1080-44770 
Now revised as 

33090-920-40450-1080-45850 

Now revised as 
39530-920-40450-1080-49090-
1230-54010 

Now revised as 
39530-920-40450-1080-49090-
1230-54010 
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(v) Senior Civil Judge/Chief Judicial Magistrate / Additional Chief 
Judicial Magistrate Grade-II (On completion of 5 years 
continuous service in the cadre of Senior Civil Judge). First Stage 
of Assured Career Progression (ACP) Scale. 	

Now revised as 
Rs. 14200-350-15950-40048350 	 43690-1080-49090-1230-56470 

(vi) Senior Civil Judge/Chief Judicial Magistrate / Additional Chief 
Judicial Magistrate Grade-II (On completion of 5 years 
continuous service in the cadre of Senior Civil Judge). First Stage 
of Assured Career Progression (ACP) Scale. 

Now revised as 
Rs. 16750-400-19150-450-20500 	 51550-1230-58930-1380-63070 

[2] The service shall consist of following person;- 

(a) Person who, at the time of commencement of these rules, are holding 
substantially or in officiating capacity, the post of Civil Judge. 

(b) Persons entitled to the service in accordance with the provision of 
these rules. 

4. Strength of service- 

The strength of service shall be as determined by the government from 
time to time in consultation with the High Court; 

Provided that the number of posts in categories (iv), (v) and (vi) taken 
together in the cadre of senior Civil Judge shall be 40 percent of the total 
number of posts in the cadre of Civil Judges. 

5. Method of appointment and the appointing authority- 

(1) All Appointment to category (i) of Rule 3(1) shall be made by the 
Governor by direct recruitment in accordance with the recommendation 
of the High Court on selection. 

Candidates shall be selected on the basis of Written Examination 
conducted by the High Court and Viva-voce thereafter and the procedure 
and curriculum for holding examination for the selection of the 
candidates shall be prescribed by the High Court. 

(2) Examination shall be conducted by the High Court every year as for as 
possible on the basis of availability of vacancies for selection of 
candidates. 

(3) Appointment to the cadre of Senior Civil Judge shall be made by the High 
Court by selection on the basis of merit-cum-seniority from amongst the 
civil Judges who have completed 5 years of continuous service. 

(4) Appointment to the post of Chief Judicial Magistrate/Additional. Chief 
Judicial Magistrate under Section 12 of the Code of Criminal Procedure, 
1973, shall be made from amongst the senior Civil Judges, by the High 
Court, on the basis of merit-cum-Seniority. 
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16. Superannuation- 

Subject to the provision contained in the Rule 56(3) of the Fundamental 
Rules and Rule 42(1)(b) of M.P. Civil Services (pension) Rules, 1976, the age 
of superannuation of a member of service shall be 60 years. 

16-A. 	*Resignation with Lien.- 

In.-service Civil Judge, who is eligible for being appointed as direct recruit 
under clause (c) of rule 7 of the Madhya Pradesh Higher Judicial Services 
(Recruitment and Conditions of Service) Rules, 1994, may resign with prior 
permission of the Competent Authority to keep lien for a period of one year 
on the post held by him.". 

[*Note  - This provision has been inserted vide Govt. of M.P. Notification 
F.No. - 17(E) 40-88-XXI-B (one)-1803 dated 13.08.2015) 

17. Oath- 

Every person appointed to the service before he joins, shall make and 
subscribe before such person as may be specified by the Chief Justice, Oath 
or affirmation in the following form:- 

"I 	, having been appointed as a member of the Madhya Pradesh 
Judicial Service, do swear in the name of God/solemnly affirm, that I will 
bear true faith and allegiance to the constitution of India as by law 
established, that I will uphold the sovereignty and integrity of India that I 
will duly and faithfully and to the best of my ability, knowledge and 
judgment, perform the duties of my office without fear or favour, affection or 

and that I will uphold the constitution and the laws." 

18. Deputation - 

Any member of service may with the concurrence of the High Court be 
deputed for not exceeding the continuous period of 4 years to perform the 
duties of any post in the Central Government or the State Government or to 
service in any organization, which is wholly or partly owned or controlled by 
the Government. 

19. Power to relax.- 

Where the High Court is satisfied that the operation of any of these rules 
causes undue hardship in any particular case [or class of cases], it may for 
reasons to be recorded in writing dispense with or relax the particular rule to 
such . extent and subject to such exceptions and conditions as may be 
deemed necessary; 

Provided that as and when any such relaxation is granted by the High Court 
the Governor shall be informed of the same. 

20. Repeal- 

All rules corresponding to these rules, Orders and Resolutions, if any, and in 
force immediately before their commencement are hereby repealed in respect 
of matters covered by these rules; 
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Provided that any order made or action taken under the rules, orders and 
resolutions so repealed shall be deemed to have been made or taken under 
the corresponding provisions of these rules. 

BY ORDER AND IN THE NAME OF THE GOVERNOR 
OF MADHYA PRADESH 

SECRETARY 
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NOTIFICATION 

F.No. 17 (E) 40/88/ 21-B(1), 2913- In exercise of the powers conferred by 
article 234 read with the proviso to article 309 of th(-.- Constitution of India, 
the Governor of Madiya Pradesh in consultation with the High Court hereby 
makes the following further amendments in the Madhya Pradesh Judicial 
Service (Recruitment and Conditions of .Service) Ru1e 1994, namely:- 
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AMEDMEN7S 

In the said rules,- 

(a) in rule 7, in claJse (b), for the first pre;viso, the following proviso shall 
be substituted, namely:- 

"Provided that the upper age limit shall he relaxable up to a 
maximum of three years, If a candidate belongs to Scheduled castes, 
Scheduled Tribes, Other Backward Classes and specially &Died 
persons.". 

(b) After clause (4 the following Notes shall be added, namely:- 

'Note: The elig bility criteria for seeking benefits under Rule 7, for 
specially abled -persons shall be as under:- 

For the purpose of getting benefit of this provision, the 
certificatf issued by the Medical Board of central/State 
Governm-z...nt shall be valid; 

(ii) On the date of submitting the application for the post, the 
applicant's specially ableness shall not be less than. 40%.". 
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